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When the case was taken up for final hearing,

'learned ceunsel for resyondents suomitted that the prayer

inlthe application fer é@umting applicant's past service

is C®vered by earlier decxsien of this Trlbunal 1n O.he.
further

1243/91. Theilearned counsel for respondents/supbmitted

- preduced sufficient material.te establish his claim fer

ceunting his past serxvice from 27.10.52 te 21.3. 59; the
Railways hds given credit to his regular serv;ce w.e.f.
21.3459 to 31.12.90 and fipixed the pensienary benefits en .
that pasise. But the applicant nas averred that his initial
appeintment under the PWI was in 27.10.52 and there was ne
systém‘@f.issuing service card at tnaﬁ time. He alse stated
that hé had worked centinueusly fer getﬁiag service benefits
in the matter of calculati@ﬁ of pension etcffrom 27.10.52.
2. Respoendents have filed a detailed reply dényimg

the averments and allegations in the origimal application.
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3. While allewzng the erlglnal applicati@n in the
light of the Judgment@f thls Tribunal in O.A. 1243/91, I
rnake it clear that the applicant shall preduce pefore the
first respendent all available dmcuments-t@-eétablish his
past service from 27.10.52 so as t@:enable_the first
resp@ndent te ceunt his service from that date to grant him
the benefit of the judgment im O.A, 1243/91. The applicant
shall prwduce'the necessary details with the representation
before the first respendent within twe weeks from ﬁhe date
of receipt @f the cepy of this judgmente. If the first
respondent receives theﬂ;ep:esentati@n aleng with nécessary
d@éuments, pe shall conduct necessary verification and

. grant relief in the light of the earlier judgment of the
Tribunél if hé is satisfied that the'applicant is entitled
to the same. The first respondent shall censider and pass
&_and iwplewent tihe directlons

®rders[w1thin three wonths frem the date @f recelpt of the
representation as directed abeve. |

4. In this view of the matter, the application is
allewed as indicated abeve.

5e There shall be ne order as to cests.

(N. DHARMADAN )
JUDICIAL MEMBER
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